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IN TOE CENTRAL ADMINISTRATIVE TRIBUNAL : HypeRABAD BENCH

AT MYDERABAD
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0.A., 910/91, ‘ D t._of Decision_:_17.6,94,
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Sri P, Ramac™andra Reddy .« Applicant
s

1. The General Manager,
rdinance Factory Preject,
fddumailaram,
Medak District (A.R).

24 1he District Collector,
Ranga Reddy District,
RePa, Hydarahad. ++ Respondents,

Counsel for tMe Applicant : Mr, P, Naveen Rap for
Mr, Y. Suryanarayana

Counsel fPor the RESpUnde%ts : Mr, NLV. ?aghsua geddy,ﬂﬂﬁd;,CGSC
T R - T

Mr, D. Panduranga Reddy,
learned counsel for R=2,

CGRAM:

THE MON*BLE S"RI JUSTICE V.NEELADRI RAQ § VICE CPATRMAN - -
TOE PON'BLE 57RT R. RANGARAJAN : MEMBER (ADMN.)
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0A.910/91
Judgement

( As per Hon,. Mr, Justice V. Neeladri Rao, Vice chairman )

L.

Heard Sri P. Naveen Rag, for Sri Y, Suryanarayana Rau;
learnédfcnunsel for the'appligant and Sri‘ﬂ%@kRéghava Reddy,
learned counsel Por R-1 and Sri D. Panduranga Reddy, learned
counsel for R=-2.

2. The applicant is the son of Sri P, Sanga Reddy, The
latter ouned land bearing Suvery No§131/2/A, 182/2/C, 133/
2/, 133/2/8, measuring one acre 33 kuntas situated at
phobipet in Medak District., TPe said land was acquired for
Railway Sidingdfai?ths respondent‘'s ardnance factory at :
Eddumailaram,
3. The responcents ardnance factory is situated at
Fddumailaram, . Imsorder to give some relief to tPe land
displaced persons, the said ordnance factory came up with
a scheme whereby it intended to offer one post te one

eedn I e St W e
me mber uf&the Family tPe landsof whigh wers acquired for
tPia ordnance factory.
4, The épplicant filed this OA praying for a direction tao ’

tNe respondents to offer Nim a post under tNe said Scheme

as the lands of their family 4s referred to were acquired

;?gﬁ%ﬁthe said factoyy.

5. It is stated for tPe respondents in para-5 of the

counter that there are Pive memoers of tPe family uho are

vl
entitled to the landslseﬁetzwﬁ=#n:uere acquired and as

jobiy uaﬁg’prouided already to Sri P. Srinivasa Reddy, the
oo T l
B@;%an\af the applicant, the relief claimed by the

applicant in tPis M Nas to be rejected.
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[low
0. As %hfslschene envisages that only one member of

the land dispiaced family Nas to be provided with job,
and as already Sri Srinivasa Reddy, brother of the
applicant was given job untler the said scheme, the
applicant is not entitled for a direction to the
respondents to provide Nim alse vith a job under the
said scheme,

77.  Accordingly, this OR is dismissed, No costs.\\
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(R. Rangarajan) {V. Neeladri Rao)
Member (Admn) vice Chairman
\ Dated @ June 17, 1994
\% Dictated in Open Court
§
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Dy.Registrar(Jual.)
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Copy tos-

1. The General Manager, Ordinance Factory Project,
Eddumailaram, Medak District(A,P,)

2, The District Collector, Ranga ﬁeddy District,A.P,Hyderabad.
3. One ®py to Sri Y.Suryanarayané, Advocate,CAT,Hyd,

4. One copy to Sri N,V ,Raghava Reddy,Add1l,CGSC, C, A, T.Hyd,
5. One copy to Library

6. One spare,
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IN THE CEUTRAL ADHINISTRAPIYE TRIBUN 2L 7
HYDERABAD BENCH 77 thERABADok/f/////

I

THE HON'BLE MR,JUSPICE V.NEELADRL RAC

~VICE ClHAIRMAN

AN

AND

THE HON'ELE MR.T.CEANDRASEIIE R REDDY
MIEM3ER(LUDL)

v

LD
THE HOJ'BLE MR RJRANGARATAN ¢ MEMBER(ﬁ%’////

Dateds - =-1994,
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CRDER/JUDGMENT 2
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| O.A.No..; @/()/C/"/

W

Adgnitted and Interim Directions
Issued.






